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Ot. 	 6.1.1993 

A.Venkateswarlu 
e t i t 	o ncr -i 
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The Supdt. of Post Offices, 	Nandyal 

Yurnool District and another. 
a s a n d a n 	L 

Er. N.V.Ramana 
___~dVocate for 
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C ~1:3 A-,;,! 
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IN THE CE;'N'--T,AL ILL',1INISTLi~-IVL' 71- Lj,'~,i~ L . HY El~, J - --D B E~ C H 

O.L.No. 11/93 	 Date of Orderl 6.1.1993 

BET-dEIN' . 

A.Venkatcswarlu 

A N D 

11.1he Superintendent of Post Offices, 
!~andyal Division, Kurnool District, 
Andftra Pradcsh. 

T'ireC The " 	tor Gener,,l of PostE-, 
iiew L;elhi, 

,:ounsel for tiieAppli--ant 	 .. Mr.KrishnaDevanm 

9bunsel for the 11,espondents 
	 mr.V.1k&.ic-swara~-, 

fo r 

Mr..N.V.I~amanF 

-"I - - - - -14V 
k.) 

.. Ap;--Iicant. 

. . 1.,e sporY5 ents, . 

COI'AM. 

HON'311,- 
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A.Venkateswarlu 	 Applicant. 

A N D 

The Superintendent of Post Offices, 
Nandyal Division, Kurnool District, 
Andhra Pradesh. 

The Director General of Posts, 
New Delh-J. 	 .. Respondents. 

I 
Counsel for theApplicant 	 mri.KrishneDevabo 

Zbunsel for the Respondents 	 Mr!.V.RajeswaraR_ 
I 

for 
i) 

Mr~,N.V.Ramana 

COI-~Am: 

HON'BIE SHRI T.C[-W~DRASEMARA REDDY, 1~1EMB ER (JUD L. 
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Order of the ~~ingl_- ',ember 3enc1h delivered ioy 

Hon I ble Lh r i T . --hand r a sc kh a- r a -.eff, y, iembe r (Jud I. 

:,1ais is an application filcd unc~cr 6ection 19 of thi:_111 

---daiinistr-_~ve Tribunals A--t to direct tile respor-cfents to 

declz,-.re that thc-- Epplicant is entitled to get the deily 

allowance for the TDeriod of training obtained outside the 

headquarteys and pass sach other o,,-der or orders &s may 

deem fit and proDer in the circumstances of thel cFse. 

The facts giving i:iSe to this 0.14'U. in brief are 

as follows:- 

The en--p.li_-ant ~~.es work,ing as Groulp IDI in the ?ostall 1- 

Division of Nan(fyal in Xurnool District of Andira Pradesh. 

The applicant was selecte6, in tht-..~ examination for prorrotion 

to the cad.-rc of "Postal lissistant" in the yeaL 1990. The 

,E-,,D~DlicEnt ~.Tas deputed. to unCergo "Induction of P.,~%s training 

in 3anjara Hills .:,bst Office, Hy,_ferabad" as per the 

orders of the 1st ie-spondent dated 7.2.1991. Thc- anplicant 

6ctuaily undeLwent training at Hyderabad from 11.2.1991 to 

3.5.1991. The resoondents hz-:ve paid only 1'ravelling 611w,7en-cl 

to the applicant for perfon-ning journey to Hyderabad where 

the applicant underwent the said training. The 

was not p;:iid D.P,. during the period of training at Hyrferabad. 

The applli~_,ant himself had b(urne ail the expenses at 

hyderabFd during the period of training. The Fp,lic(~nt 

had filed this U.A. for thc relief as , lready inci,_,~~ited 

a,Jove. 

Today we ~i&ve heard :.1r.Ki:ishna Devan, --v_~vocate for 

the applicant and Mr.V.Rejeswara 1,ao 1"or i~ir.N.V.I_araana, 

Atanding Counsel for the respondents. 

Ltanding Q~ounsel for the -cspondents 

vehemently contended that the apl,-licant is not entitled to 

c 
..3 

AL 
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Order of the Single Meiifner Bench delivered by 

Hon'ble S'hri T.,--haddrasekhera E~.eddy, member(Judl.). 

This is an application filed.under Sect ion 19 of t 

k,dministiative Tribunals Act to direct the respondents to 

declare that the applicant is entitled to get the daily 

allowance for the period of training obtained outside the 

headquarters and pass such other order or orders as may 

deem fit and proper in the circumstances of the case. 

The facts giving rise to this O.A. in brief are 

as follows:- 	
I 

ii 

The applicant was working as Group 'D' in the Posta 

Division of Nandyal in Kurnool District of Andhra Pradesh. 
L 

'~e­lected - in -- -the - 6xiamination for promotion The applicant was.- 

to the cadre of "Postal Assistant" in the year 199D. The 
r 

applicant was deputed to undergo "Induction of P.As training 

in Banjara Hills Pos~ Office, Hyderabad" as per ;the 

orders of the Ist respondent dated 7.2.1991. The applicant 

actually underwent training at Hyderabad from 11.2.1991 to 	
ji 

3.5.1991. The respondents have paid only Travelling 61lowencEl 

to the applicant for performing journey to Hyderabad where 

the applicant underwent the said training. The applicant 

was not paid D.A. during the period of training at Hyderabad. 

The applicant himself had berne all.the expenses at 

Hyderabad during the period of training. The applicant 

had filed this O.A. for the relief as already indi-cated 

above. 

Today we have heard Mr.Krishna Devan, Advocate for 

the applicant and Mr.V.Rajeswara t~ao for Mr.N.V.I~amana, 

Atanding C:)unsel for the respondents. 
-1~ 

NWfN 	 Standing Counsel for the TCspondents 

vehemently contended that the applicant is not entitled to 

I 	 I . 
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daily allowance for the perioO of training at Hyderabad as 

per the Diiector-General's letter dt. 17.8.198-7. 

;,dmittedly the applicant hLd gone to Hyderabad to 

un6ergo the s&i(f traininc in pursu&nce of the proceedin( s 

dt. 7.2.1991 issued by the 1st respondent. The fact t~at 

the apolicant herein had complete(' training at Hyderatad 

in puzsu~Fnce of the seiC oidlers of the 1st respondent 

dt. 7.2.1991 is not in 6isputc in this 0.;-.. Pdmitte~ly while( i t 

unde.rgoing the spid trc.ining the F-pplicant should h-ve 

spent some amount to,,,,Frds boarding and lodging chF ges. 

For ell purposeL it has got to be taken that the pplicant 

was "outside the h~Eadvu&rte rs on off ici~ 1 duty w ile 

undergoing the sai6 training". ~,o z~s the Lppli -ant hae been 

on officiE- 1 duty outside the headquarters it w,11 be fit &nd 

prjper to direct the responCents to pay thr- a )plicent the 

D.I.. to which he is enti-t1c6i :tn accord&nce '~,.Lth th, rules. 

No doubt th'-'-- contention of 	 i.c that the. said 

D.t,. cF~rinot be paid to the epi_,1ic&nt in vJ 2w of the lettei 

6t.17.8.1987 issue6 b~ the ijii:ectoi: Gene!al. But no credence 

can be given to the seid letter as alie~dy pointed out as 

it must be taken for all purposes that the applicant was on 

"duty" during thE~ said training at Hy( erabad. So, he he s got 

to be paid the D.1,- as alrcEidy point,?d out in accordance with 

the rules. 

Hence,, we direct the res-,_)n0ents to reimbuyse the 

apl~licent the daily allowance fcr which h,- is entitled in 

2ccoedance with the iules for '-he period of training from 

11.2.1991 to 3.5.19191 he unde--went at 1~yderabaO. If any 

payments had al.Lecdy been mi:,3e, the same shall be deducted 
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daily allowance for the period of training at Hyderabad as 

per the Director-Gencral's letter dt. 17,8.1987. 

. Admittedly the applicant had gone to Hyderabad to 

undergo the said training in pursuance of the proceedings 

dt. 7.2.1991 issued by the Ist respondent. The fact that 

the applicant herein had completee; training at Hyderabad 

in pursuance of the said oiders of the 1st respondent 

dt. 7.2.1991 is not in dispute in this O.A. Admittedly whilef 

undergoing the said training the applicant should heve 

spent some amount towards boarding and lodging charges. 

For all purposes it ha,s got to be taken that the applicant 

was "outside the headquarters on official duty while 

undergoing the sai6 training". So as the applicant had been 

on official duty outside the headquarters it will be fit and 

praper to direct the respondents to pay the a?plic ; ant the 

D.A.  to which he is entitled tn accordance with the rules. 

No doubt the contention of 1-1r.N.n.Devraj is that the said 

D.A. ci:nnot be paid to the applicant in view of the letter 
I 

dt.17.8.1987 issued by the Director General. But no credence 

can be given to the said letter as alrei..dy pointed. out as 

it must be taken for all purposes that the applicant was on 

"duty" during the said training at Hyderabad. Soj  he has got 

to be paid the D.A. as already pointed out in accordance with 

the rules. 	
I 

Hence., we direct the respondents to reimburse the 
I 

applicant the daily allowance for which he is entitled in 

accoedance with the iulds for the period of --.uaining from 

11.2.1991 to 3.5.1991 he underwent at i4yderabad. If any 

payments had alrec-dy been made, the same shall be deducted 



Fj 
	40 	1 

'A 

W~- 



C,(' Cr 
% -) 	 .* 4 ** 

from out of the amount tnat is payable to him in pur-suanc 

of this order of this Tribunal. This order shall be impl 

mented within three months frori the clete of com-iun-icatior 

of the same. .-ith the E~bove said (firections the 

is ellowed, leaving the parties to bear their o,,,:n costs. 

1,7-DDY) 
i,lember.jjudl. ) 

Dated: 6th January, 1992 Dy.-4_g~istrar Ju 

(IDictated in Open zurt) 

CODY to:- 

The Superintendent of Post Offices, Nandyal Division, 
Kurnool District, A.P. 

The Director General of Posts, New Delhi. 
s(f 

 One copy to Sri. Krishna Devan, 	advocate, C'AT, Hyd. 

 One copy to Sri. N.V.Ramana, Addl. (_~-jSC, 	CAT, Hyd, 

 one spare copy. 

RSM/- 
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from out of the amount that is payable to him in pursuance 

of this order of this Tribunal. This order shald be imple-

mented within three months froin the date of conra i unication 

of the same. Uith the above said directions the O.A. 

is allowed, leaving the parties to bear their own costs. 

(T.CHANDRASEIC4ARA REDDY) 
Yember~Judlj 

Dated. 6th January, 1993 Dy. 	gistrar JU 
(Dictated in Open 3ourt) 

copy to: - 

The Superintendent of Post Offices, Nandyal Division, 
Kurnool District, A.P. 

The Director General of Posts, New b,-Ihi. 
sd  

One copy to Sri.. Krishna Devan, advocate, CAT, Hyd. 

One copy to Sri. N.V.Ramana, Addl. cGSCI --AT,' Hyd. 

one spare copy. 

Rsm/- 
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Order of the Single I~ember Bench delivered by 

Hon'ble Zdhri T.,~;hendrasekhara 'L.Ied(fy, Miember(judl.% 

This is an application filed uncer Section 19 of the 

-daiinistrEtive Tribunals A,~-,t to direct the respondents to 

decl&re that thE applicant is er.titled to get the daily 

allowance for the period oil training obtained outside the 

hea,dquarte.Ls and pass s,ich other o--der or orders Eis may 

deem fit -rid proper in the circum~,tanccs of the case. 

The facts giving rise to t-iis O.A. in brie%f are 

as follows:- 

2. 	The epl.licant w2s working as Group IDI in the -Postal 

Division of Nan(fyal in Kurnool District of Andinra Pradesh. 

The ao,)licent was sele--tec-, in tht"- examinE:tion for pro.,rotion 

-Ie cafre of "Postail Assistant" in the ycar 1990. The to tL 	 I 

&-D~Dlicant k.,as (fe-Duted t3 unCei:go. "Induction of R.As training 

in 3enjara Hills r-bs-- Office, Hy(ferabad ll as per the 

orders of the Ist respon(fent dated 7.2.1991. The applicant 

E!Ctually undcLwent training at Hyder&-bed from 11.2.1991 to 

3.5.19011. Tne res:Dondents h~-ve oEi6 only --~ravelling bilov.-e-rce 

to zl--Ih;~ E~-7)iicant for p~rforn.Jnc journey t~) H~,~ferebad wherc, 

th-E Ep?licant un6exwent the Eailf t.-~ininr7. The &-p,-,IicFnt 

w&s not p~--id D.I,. (5u-,- inj the 3DE- r-J,—)(f oJI trainIng at Hyferpbad. 

Th.c E:pplli~:;-~nt himself had bmrne ail the expenses at 

e i F-;D z-t (f u r i nc, 	t.qc -,D,: r ioc o :1 	ti F in in g. 	The apt lic~nt 

i E7 f' lil~,(f L th—,s ~~s in(fi-~~:ted 

a,-)Q VE: 

Today we inE -ve heei(f 	 Dever, ndvocate for 

the applicant end Mr.V.Rajeswara ~-,ao for Mr.N.V.!-,a,,nana, 

AtFnding Counsel for the respondents. 

j 

Standing Counsel for the -Tesponden ts 

~j. 
vc-nemently contended that the api,-licant is not entitled to 

..3 
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Order of the'Si gle Nierrber Bench delivered by 

Hon'ble Shri T.~:heiidrasekihara ~,eddy, imiember(JudL-). 

This is an application filed, under Section 19 of the 

-dministra4ve Tribunals Act to direct the respondents to 

I declare that the applicant is entitled to get the daily 

allowance for the period of training obtained outside the 

headquarters and pass such other or-der or orders as may 

deem fit and proper in tt 

I 

e circunstances of the case. 

facts g' The 	iving rise tc~ this O.A. in brief are 

as follows:- 

The applicant %-.,as working as Group 'D' in the Postal 

Division of Nan6yal in KLrnool District of Andhra Pradesh.. 

The aoolicent %,:as sel,6ctEd in the - examination for promtion 

to the cadre of "Postal issistant" in the year 1990. The 

applicant was deputed tojuc6e~-go "Induction of R.As training 

in Benjara Hills Post Of vice, Hyderabad" as per the 

orders of the lst responient dated 7.2.1991. The applicant 

actually underwent train .1 ng at Hyderabad from 11.2.1991 to 

3.5.1991. The responden~s hc..ve paid only Travelling 41lowance 

to the applicant for perJorming journey to Hyderabad v.7here, 

the applicant under-went the said tyeining. The applicant 

was not paid D.A. during the period of training at Hyderabad. 

The applicant himself had borne all the expenses at 

Hy6erebz~.d during the bcrilo(f of training. The applicant 

had filed this 	Jor Ine relief as clreaely indi,~Fted 

8;Dove. 

Today we 'ri&ve heard M_Y.Krishna Devan, idvocate for 

the applicant and Mr. 	jeswera !%ao for Mr.N.V.I%amana, 

Itpnding Counsel for the respondents. 

e~ 

tending Counsel for the iespondents 
V% 

vehemently contended the the applicant is not entitled to 

..3 
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O.L.No. 11/93 
	

Date of Order: 6.1.1993 

BE.T..EE14 : 

A.VenkatE swarlu 	 Api--licant. 

A N D 

The Superintendent of Post Offices 
Nandyal Division, Kurnool District I w 
AnC--hra Pracesiri. 

T~ '--;he Ajirector Gener,-~l Of PostElp 	 A 	'h. 
46 	oT-e entE.. 

,zunsel for tiic-Applicent 	 .. iLr.KrishnaDevag 

Counsel for the Lespon(fents 
	 mr. V . L, 	sv-, a r 

a 

fo r 

Mr. N.V.F,e.menz, 
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IN THE CENT-F,AL bDMINISTILATIVE MLMIAL : HYDE&,'O~Z BENCH 

AT HYDE1,A3,Z 

O.L.No. 11/93 	 Date of order: 6.1.1993 

BET-1EEN 

A.VenkatE;swarlu 	 Applicant. 

A N D 	 0MINIS 4 

IN THE CENT-F,AL bDMINISTILATIVE MLMIAL : HYDE&,'O~Z BENCH 

AT HYDE1,A3,Z 

O.L.No. 11/93 	 Date of order: 6.1.1993 

BET-1EEN 

A.VenkatE;swarlu 	 Applicant. 

A N D 	 0MINIS 4 

The Superinteneent of Post Offices 
w w 

Andhra Pradesh. 	 U :0 

The Director General 014 Post5, 
New -l--elh.,*. 	 orif ents.. 

Counsel for tiieApplicent 
	 mr . Kri 

Sounsel for the Fespon(f.,ents 
	 mr.V.I~ajevwar 

for 

Mr.N.V.Raman~-~ 

C04~AM: 

HON'BLE SHL,I T.CHR.'DF,,:,SEKik~ 
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from out of the amount tnet is payable to him -in pursuance 

of tnis order of this TribunFj. This order shall be imple-

mented within three months fro,.,i the date of tontnunication 

of the same. 6-ith the E~bove said (f irections the 0."'... 

is ellowed, leaving t~ie pF;rties to beer their own costs. 

CERTYFLED TO "::'TFLTE r",:~tq 

.......... . ......... 

TribunW 
Hyd,-~ra.̀aad Bench 

Hyderaboit 

CODY to:- 

1. The Superintendent of Post Offices, Nandyal Division, 
Kurnool District, A.P. 

2, The Director General Of P03ts, New Delhi. 
s(f 

3. One copy to Sri. Krishna Devan, advoc,~te, CAT, Hyd. 

 One copy to Sri. N.Y.Ramana, Addl. 	c~~;SC, 	CAT, 	Hyd. 

 one spare cop I Y.// 
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from out of the amount 

of this order of this I 

I 
mented within three mor 

of the same. itiith thel 

is allowed, leaving th.cl  

that is payable to him -A pursuance 

ribunal. This order shall be imple-

ths froin the date of doninunication 

above said directions the O.t,. 

parties to bear their own costs. 

CERTIFEED TO SEE I 

Coutt Offic 
--'sntral Adminf~tlrati TrIbUzW 

Hyderabad B, 

Copy to: - 	
I 

1. The Superintendent of Post Offices, Nandyal Division, 
Kurnool District A.P. 

2.- The Director General of posts, New Dplhi. 
S6 

One copy to Sri. Krishria, ,Devan, advocate, CAT, Hyd. 

One copy to Sri. N.V-.'Ramana, Addl. 03SC, CAT, Hyd. 

IK 

one spare copy. I 

RSM/- 

Can Numscrjqj-'t~Ll M 
Mao of' 
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daily allowance for the period of training at Hyderabad as 

per the Diiector-Gencralls letter dt. 17,8.1987. 

5. 	Admittedly the EPPlicant had gone to Hyderabad to 

undergo the said training in pursuLnce of the proceedinc- s 

dt. 7.2.1991 issued by the 1st respondent. The fact tl- at 

the applicant herein had completee training at Hyderatad 

in pulsuFnce of the seiC oiders of the Ist respopdent 

dt. 7.2.1991 is not in dispute in this O.A. Admitte,~ly while 

undeigoing the said trF_~ining the Epplicant should h-ve 

spent some amount towz:.rds boarding znd lodging che - ges. 

1br ell purpose~~ it has got to be taken that the _,pp1jc,_znt_ 

was "outside the h&adquarters on Official duty w,ile 

un6ergoing the said training". 4.0 as the Eppli,--ant had been 

on officiEl duty outside the headquarters it w-11 be fit &nd 

pr:)per to direct the reSponcents to pay the a )plicant the 

to which he is entj.tl(--(~, :tn Eccord&rAce -v,.Ith th-- rules. 

!~o doubt the contention of 1.1r.11.'..-,.Devjaj iE that ti-ie sF i 	-id 

L.-. ci~rinot bc- PE:id to the ep.!--licEnt in v-; -- w of the letter 

dt.17.8.1987 issued b~ the Lire-to., .4 	 Gene! a I 	But no credence 

car. be  given to the Said letter as alre~dy pointed out as 

it must be taken for all purposes that the applicar.t was on 

"duty" during thE: said training at Hycerabad. So, he hEs got 

to be paid the 	as elrcz~.dy point_~d out in accordance with 

the rules. 

6. 	Hence., we eirect the resj- _)nOents to reimburse the 

apl~licant the daily alloleance fcr v;hich h,: is entitled in 

P-ccoedance with the iules for tJie period of training from 

11.2.1991 to 3.5.1991 he underwent tt kyderabad. If any 

payments had alje~:dy been m.Fde, the same shall be deducted 

`4_ 
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daily allowance for the period of training at Hyderpbad as 

per the Director-Generalls letter dt. 27.8.1987. 

5. 	. Admittedly the applicant had gone to* Hyderabad to 

undergo the sai6 training in pursuance of the proceedinc
..s 

dt. 7.2.1991 issued by the Ist respondent. The fact tiat 

the aPPlicant herein had completee training at Hyderatad 

in pursuance of the said oiders of the 1st respondent 

dt. 7.2.1991 is not 
. 
in dispute in this O.A. Admitte,,;Iy while 

undergoing the said training the applicant should h~ve 

spent some amount tOl'i:rds bOarding and lodging che---ges. 

1br all purposes it has got to be taken that the appliczmt 

was "outside the headquarters On officiel duty w'iile 

undergoing the said training". 0̀0 as the applicant had been 

on officiLl duty outside the headquarters it w-11 be fit End 

pr:)per to direct the respondents to pay the a 3plicant the 

to which he is entitled :tn accordance with the rules. 

No doubt the contention of 1-1r.N.n.Devzaj is that the said 

D.;~. ci:rinot be Paid to the applicant in view of the letter 

dt.17.8.1987 issued b3 the Lirector General. But no credence 

can be given to the said letter as aliezdy pointed out as 

it must be taken for all purposes that the applicant was on 

"d uty " d 
I uring the said training at Hyeerebad. So, he has got 

to be paid the L.A. as already pointed out in accordance with 

the rules. 

6. 	Hence~, we direct the resk':)ndents to reimburse the 

applicant the daily allowance fCr which he is entitled in 

2ccoedance with the rules for the period of training from 

11.2.1991 to 3.5.291,11 he underwent tt kyderabad. If any 

payments, had alze~dy been 
. 
made, the same shall be deducted 
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